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INTRODUCTION 

I, the Chairman of the Committee on Government Auurances have 
been authorised by the Committee to submit the Report on their behalf. 
present this Thirtieth Report of the Committee on Oovernment 
Assurances. 

2. The Committee (1995-96) were constituted on February 4, 1995. 

3. The Committee at their slttinl held on March 22, 1995 reviewed a 
batch of S9 pending auurances of Eiahth Lok Sabha pertaining to the 
Department of Atomic EnerlY, Ministries of Defence, Environment and 
Forests, Health and Family Welfare, Home Affairs, Human Resource 
Development, Labour, Personnel and Public Orievances and Pension •• 
Railway., Steel, Surface Transport, Urban Affairs and Employment and 
Welfare. At their slUinl held on May 29, 1995. the Committee considered 
and adopted the draft Thirtieth Report. 

4. The Minutes of the aforesaid Ilttlnll of the Committee form part of 
the Report (Appendices). 

5. The conclulionvobacrvationl of the Committee are contained in this 
Rcport. 

NEWDI!Ullj 
May 29,1995 
lyalltha 8, 1917 (Sa/cQ) 

BASUDEB ACHARIA, 
Chairman, 

Committ" on Goy"nm,nt Auurancu. 

(v) 



REPORT 

REVIEW OF PENDING ASSURANCES OF EIGHTH LOK SABHA 
1. During the Eighth Lok Sabha, 9022 assurances were culled out from 

the Lok Sabha Debates. During review of the pending assurances by the 
Committee earlier in 1992, it was found that out of 9022 pendin, 
usuranccs, 8772 assurances had been implemented. These figures take into 
account the statements of implemented assurancel laid on the Table of the 
Lok Sabha by the Minister of Parliamentary Affairs upto December 1991. 

2. At their sitting held on February 23, 1995, the Committee decided to 
review all the pending allurancel of Eighth and Ninth Lok Sabhu. 

3. After taking into consideration the latest statement of implemented 
assurances laid on the Table of Lok Sabha by the Minister of 
Parliamentary Affairs upto February 14, 1995, the number of pendin, 
assurances stood at 70. At their siuing held on March 22, 1995, the 
Committee reviewed a batch of 59 assurances pending implementation of 
the Eighth Lok Sabha. The text of the Questions and assurances given 
thereto arc annexed to the Minutes of the sitting at Serial No. 1 to S9 
(Apptndix-l) . 

4. The Ministry / Department-wise details of the assurances reviewed are 
given on Appendix-II. 

5. The Committee note that In the allurances mentioned at Serial NOI. 7, 
10, 17; 18,15, 1(;, 17, 18, 19, 30, 33, 34, 35, 36, 45, 46, 47, 48, 49, 51, 54, 
55 and 56 the Government have promlJed to amend the exlilin. adl. Th. 
Committee also note tbat In allunneel mentioned at lerlal NOI. 41, 44, 52, 
58 and 59, the Government were already tonllderlnl propolall relaUnl to 
policy matten. 

6. Tbe Committee, take a .. rloUI not. of the fact that the Government 
bave taken uDdue lonl tim. In noallllni amendments In the respective acts 
ud dKldlnl on the policy maUer •. deiplte the ulurances made lonl time 
back. The Committee are of lb. view that had concr.te decllion. be.n taken 
IDd lultable bllli to. Imend the rllPective ICts been broulht before the 
Parliament In due coune, Hveral ulunneea which are mOltly on the lime 
lubJect would hi". been fulnlled. The Committee allO not. that luch delay. 
Ipeak volumel lbout the IllCk and tardy attitude prevllllDi In the 
concerned Mlnlltrles I Dlpartmentl relardlnl Implementation of varloUi 
alluranCII. 

7. They are dlilltiined to note that even aner I lapse of more than six 
yeara the Government have not been able to take nnBl declalon In respKt of 
tbese 59 I .. uraneel. 
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S. The Committee allO notice that tbe Government have lOulht a number 
01 extensions 01 time from them without any cOlent reasons. They desire 
that extenllon Ihould not be loulht al a matter 01 routine. The Committee, 
bowever, wish tbat tbe Mlnlltry of Parliamentary Atraln should Imprea 
upon tbe MlDlItries/ Departments the need &0 lulftl the alsurances at the 
.. rllest and each extension sbould be fully JUltifted toaether with cOlent 
reasoas. 

9. The Committee, however, desire tbat the Ministries/Departments 
concerned Ihould put In all their sincere efforts to Implement thele 
S9 pendlnl agurances and ensure that the Implementation reportl are 
submitted to the HOUle before tbe end of enlDlnl Monsoon Sealon. 

NEwDELm; 
May 29, !995 

Jya;stha 8, 1917 (Stika) 

BASUDEB ACHARIA. 
Chairman, 

Committee on Government Assurances. 



APPENDIX I 
(Vide Para 4 of the Introduction) 

MINUTES 
First Sitting 

MINUTES OF THE SITTING OF THE COMMITTEE ON 
GOVERNMENT ASSURANCES HELD ON FEBRUARY 23, 1995 IN 
COMMITTEE ROOM NO. '50', PARLIAMENT HOUSE, NEW DELHI 

The Committee met on Thursday, February 23, 1995 at 15.00 hours to 
15.40 hours. 

PRESENT 
1. Shri Basudeb Acharia-Chairman 

MEMBERS 
2. Shri Santosh Kumar Gangwar 
3. Shri P.P. Kaliaperumal 
4. Shri Asht Bhuja Prasad Shukla 
5. Shri Ummareddy Venkatcswarlu 
6. Shri V.S. Vijayaraghavan 

1. Shri Murari Lal 
2. Smt. P.K. Sandhu 
3. -Shri Madan Lal 

SECRETARIAT 

- Joint Secretary 
- Director 
- A.ssistant Director 

2. At the outset. the Chairman extended a warm welcome to the 
Members of the Committee. For the information of the new Memhers of 
the Committee. the Chairman in his il)3ugural address referred to the 
scope and functioning of the Committee. The Chairman also informed the 
Members that assurances do not lapse either on the dissolution of the 
Lok Sabha or expiry of the term of the Lok Sabha. As such. he added that 
out of 9022. 2827 and 6631 assurances culled out during Eighth. Ninth and 
Tenth Lok Sabhas respectively. the Committee would have to pursue 
1832 pending assurances during its term. While concluding his address the 
Chairman desired that the Members should work together in a spirit of 
mutual co-operation arrd coordination. Assuring the same. the Members 
also expressed their willingness to work under his leaderShip. 
• • • • • 

5. In addition the Committee also decided to review the pending 
assurances of the Eighth Lok Sabha and NinthLok Sabha. 

6. The Committee decided to hold theirne"t sitting on Monday. 
March 6. 1995 at 11.30 hours. 

7. The Committee then adjourned. 

3 



APPENDIX D 
(V;d~ Para 4 of the Introduction) 

MINUTES 
TbInI Sittlnl 

MINUTES OF 1HE SITIlNG OF TIlE COMMmEE ON 
GOVERNMENT ASSURANCES HELO ON WEDNESDA Y, 
MARCH 22, 1995 IN COMMI1TEE ROOM NO. 'B', PARLIAMENT 

HOUSE ANNEXE, NEW DELHI. 
The Committee met on Wednesday, March 22, 1995 from 15.00 hours to 

16.00 hours. 

Shri Basudeb Acharia 

PRESENT 
CHAIRMAN 

MEMBERS 

2. Shri Gurcharan Sin,h Dadhahoor 
3. Shri Santosh Kumar Gangwar 
4. Shri Prabhu Dayal Katheria 
5. Shri J. Chokka Rao 

SECRETARIAT 

1. Shri Murari Lal - Joint Secretary 
2. Shri Madan Lal - A.ssutant Director 
2. The Committee considered the draft Twenty-Seventh Report of the 

Committee on Government Assurances and adopted the same. The 
Committee authorised the Chairman to present the Report of the 
Committee during the current Budaet Session. 

3. The Committee, thereafter, touk up for consideration Memorandum 
No. 110 containinl a batch of S9 ,pending assurances of the Eighth Lok 
Sabba pertaining to the Department of Atomic Energy, Ministries of 
Defence, Environment " Forcsts, Finance, Health and Family; Welfare, 
Home AffaiA, Human Resource Development, Labour, PPG &. P. 
Railways, Steel, Surface Transport, Urban Development and Welfare. 
After rcviewinl all tbe 59 aaurances, the Committee decided to take oral 
evidence of the Ministries of Finance and Urban Development. 

4. The Committee also took stock of the remainina 27 assurances of the 
EiJhth Lok Sabba. The Committee wu informed tbat implementation 
Reports in relpect of 16 auurances bad already been laid on the Table of 
the House by tbe Ministry of Parliamentary Affairs. It assurances were, 
however, still pendin,. The Committee decided to review the second batcb 
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s 
of 11 pending assurances later on. 

5. The Committee was also informed that the Secretary of the MiniAtry 
of Labour and the Secretary, Ministry of Urban Development appeared 
before the Chairman of the Committee on March 13 and March 20. 1995 
respectively in respect of non-implementation of the following two pending 
assuranccs:-

(i) aR assurance given on December 9, 1994 in reply to USQ No. 576 
reaarding Child Labour (Prohibition &: Reaulation) Act. 1986; 
and 

(ii) an assurance given on December 7, 1994 in reply to USQ No. 24 
regarding allotment of plots to the weavers of Sawan Park. Delhi. 

6. The Committee was apprised by the Chairman that the Secretary, 
Ministry of Labour, assured the Chairman that a Bill reaarding Child 
Labour (prohibition &: Reaulation) Act, 1986 would be introduced during 
the current Budget Session of Parliament. 

7. The Chairman also informed that the Secretary, the Ministry of 
Urban Development and the Vice Chairman, Delhi Development 
Authority had stated that alternate plots would be allotted to the weavers 
of Sawan Park latest by the end of June. 1995. 

8. The Committee 'hen adjourntd. 



APPENDIX III 

(Vide PlJra 4 of the Introduction) 

MINUTES 

Eighth Sitting 

MINUTES OF THE SITIING OF THE COMMITIEE ON 
GOVERNMENT ASSURANCES HELD ON MAY 29, 1995 IN 
COMMITIEE ROOM NO. '53', PARLIAMENT HOUSE, NEW DEtHI 

The Committee met on Monday, May 29. 1995 from 15.00 hours to 
15.30 hours. 

PRESENT 

Shri Basudeb Acharia-Chairman 

MEMBERS 

2. Shri Gurcharan Singh Dadhahoor 
3. Shri Santosh Kumar Gangwar 
4. Smt. Suryakanta Patil 
5. Shri Asht Bhuja Prasad Shukla 
6. Shri V.S. Vijayaraghavan 

Smt. Reva Nayyar 
Shri Madan Lal 

SECRETARIAT 
Joint Secretary 

- Assistant Director 

2. The Committee took up for consideration the draft Twenty-Ninth and 
Thirtieth Reports of the Committee for their consideration and adopted 
the same. The Committee authorised the Chairman to present both the 
Reports during the current Budget Session. . 

3. The Committee then adjourned to meet again on May 31, 1995 to 
consider the Thirty-First Report of the Committee. 
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ANNEXURE /I 
(Vid, Par. No. 4 of the Report) 

APPENDIX II 

Mini5tryIDepartmcnt SI. NOli. of the 
Appendices 

Atomic Energy 1-3 
Defence 4·6 
Environment and Forests 7·10 

.' 
Finaflte 11·20 
Health and Family Welfare 21·24 
Home Affairs 25·30 
Human Resource Development 31·33 
Labour 34·36 
Personnel. Public Grievances and 
Pensions 37-38 
Railways 39 
Steel 40-41 
Surface Transport 42-44 
Urban Affairs and Employment 45-46 
Welfare 57-59 

Total: 

66 

Total No. of 
A""urancctl 
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